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LOK SABHA

Thursday, November 24, 1960/Agraha-
yana 3, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Memorandum from Shri Grewal

+
Shri Ram Krishan Gupta:
*405.{ Shri Arjun Singh Bhadauria:
| Shri S. A. Mehdi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
considered the memorandum submit-
ted by Mr. D. S. Grewal who was
acquitted in Karnal murder case; and

(b) if so, the nature of action taken
in this regard?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). An Advance
copy of a memorial submitted by
Shri D. S. Grewal in March, 1960 to
the State Government has been
received by the Government of India.
The State Government have not yet
forwarded the originral memorial with
their comments. Consideration of the
memorial was deferred till the Karnal
Murder Case was finally disposed of
as it referred to a number of matters
dealt with in the judgment of the
Sessions Court in that case. The
memoria]l will be considered when the
original is forwarded by the Punjab
Government, together with a state-
ment of facts material to, and an ex-
pression of opinion on it as required
under the All India Services (Discip-
line and Appeal) Rules.
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Shri Ram Krishan Gupta: May I
know whether it is a fact that Shri
D. S. Grewal in his memorial has
drawn the attention of the Central
Government to the strictures passed
against the Punjeb Govern-
ment and various others officers
of I1.AS. and LP.S. cadre; and, if so,
what action Government propose to-
take against them?

Shri G. B Pant: Shri Grewals
representation is meant to secure
relief for Shri Grewal. That is the
purpose of the representation, which
has been submitted under the pres-
cribed rules, and we have to wait for
the comments and necessary docu-
ments before we can dispose of the
matter.

Mr. Speaker: The hon. Member
only wants to know, what about the
other officers?

Shri G. B. Pant: So far as the
representation goes, it is submitted by
him against the action taken by the
Punjab Government against him. It
is not meant to indict other officers.
It is a representation made by an
officer who has himself suffered, ac-
cording to him, and who has sought
relief. That is the purpose of the
representation.

Mr. Speaker: But he wants to
know, what about the other officers?
Whether a representation has been
made by him or not, the judgment
refers to all of them also as having
taken part in that. That is what he
wants to know.

Shri G. B. Pant: There could be
two ways of dealing with them.
Either the court itself could have
started proceedings against them for
perjury or for anything, if it thought
proper; or departmental proceedings
have to be taken. The departmental
proceedings have in any case to be
initiated by the State Government
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itself. If any officers belonging to the
Central Service are involved. tnen
they submit their case to the Central
Government. But the initiative- in
any case rests with the State Govern-
ment itself. That is the legal position.
And in fact, this was made very clear
in a matter which was taken to the
Supreme Court by Shri Grewal him-
self, where the Suprenmie Court said
that the initiative rests with the State
Government. o

" Shri Ansar Harvani: In view of the
fact that the Supreme Court has
passed strong strictures against the
Chief Minister of Punjab and in view
of the fact that this memorandum was
submitted to the State Government in
March and more than six months
have elapsed, has the Government
any intention of asking the State
Government to forward this memo-
randum to them immediately?

Shri G. B. Pant: Well, so far as I
am aware the Supreme Court has
not passed any very serious strictures
against the Chief Minister. In fact,
the court which tried the case has
said that he was not directly or
indirectly responsible for the evid-
ence that has been given. But so far
as the Central Government is concern-
ed, it cannot deal directly with these
matters so far as the officers against
whom strictures have been made are
concerned; anl, as I have just now
explained the position, the initiative
rests with the Punjab Government.
And I understand from some reports
that I have seen in the papers that
they do propose to take some action.
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e fafq & feuddiew @ @
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TaHE IR G |
Shri Braj Raj Singh: In view of
Shri Grewal having been acquitted by
the court, is it now proper under the
rules to have instituted a departmental
enquiry in respect of the same action
for which he was prosecuted in the
courts; and may I also know, as eight
months have passed since the memor-
ial was submited to Government,
whether Government propose now to

intervene in the matter and get the
matter expedited?

Shri G. B. Pant: The representation
was submitted to the Punjab Govern-
ment; a copy of the representation was
sent to the Central Government. The
Punjab Government had been awaiting
the decision of the Supreme Court
which was given only, I think, a few
weeks ago; and they will hold an
enquiry and then submit a report, if
they propose to impose a pena'ty or
punishment on Shri Grewal, to the
Central Government.

Shri Braj Raj Singh: The previous
part has not been answered.

o avi Fog wifkar : @1 fikex
9 FT TFR I FFR T TG @G-
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w7

" Mo To Tod : [T FIS REA
aFEAT Y = Fare ¥ e § A8

Shri Tangamani: In view of the fact
that Shri Grewal has been acquitted
by the highest court in the country,
may I know whether information has
been received that he has been rein-
stated in his post?
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Shri G. B. Pant: There are other
departmental proceedings going on
against Shri Grewal and those de-
par.mental proceedings have been in-
itiated some time ago. It is with re-
gard to those departmental proceed-
ings that I think the questions have
been put.

Shri Ram Krishan Gupta: May I
know whether it is a fact that depart-
m&ntlal proceedings were instituted
against Shri Grewal af'er one month
of the death of Shri Hazara Singh and
others?

" Shri G. B. Pant: Maybe; I do not
keep a diary of the deaths of various
persons.

~ Shri S. M. Banerjee: The hon. Min-
ister stated that a copy of the mem-
orial addressed to the State Govern-
ment has been received by the Centre,
but the original memorial has not yet
been received by the Centre from the
State Government. Since the Punjab
Government, especially the Chief Min-
ister, is prejudiced against this parti-
cular officer, may I know whether the
Central Government will decide this
case dispassionately?

Shri G. B. Pant: Will he repeat the
question?

Mr. Speaker: He wan's to know, in
view of the fact that the State Gov-
ernment is prejudiced against Shri
Grewal, whether the Centre will in-
tervene, call for the papers and dis-
pose of the case?

Shri G. B. Pant: That we cannot do,
but we have asked the Punjab Gov-
ernment to expedite matters.
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